
HiGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: i/ed:  
/c 

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Aqib Rasool 
SIO Gh. Rasool Malik 
RIO Dawlatpora, Kreeri, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-376/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Regstrar(Adm.) 

No:  bated:  

Copy forwarded to the: - 

1 Principal District and Sessions Judge. Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aqib Rasool, Advocate 

for information and necessary action. 

cI 



(Mohammad Yasin Beigh) 
egistrar(7(Adm.) 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:
L I /, Dated:  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Anayat Pervaz 
Sf0 Ghulam Haider 
RIO. Lohai, Ward No-3, Lohai Maihar, District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-377/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Anayat Pervaz, Advocate 

for information and necessary action. 

Registra Adm ) cyO ' 
A' 



(Mohammad asin Beigh 
egistrai(Adm.) 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2 ?/Dated:  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Altaf Hussain Shiekh 
Sf0 Sonaullah Shiekh 
RIO Yehama Lawoosa, Shiekh Mohalla, Qalambad, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-378/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No:  71Q/  7Ded: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Altaf Hussain Shiekh, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PRO VI S IONAL 
ENROLLMENT 

NOTIFICATION  

No: 1,/ted:  h/°1 !  
It is hereby notified that vide High Court Order Dated 15 .07.2021 

Ms. Aasima Aafrcen 
DIO Ghulam Mohammad Lone 
RIO Babvina Ganderbal, Ganjipora, Tehsil Wakura, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-379/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 

No: f/t%/ated:  / )f/ 

eg istrar(Adm.) 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India. New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Aasima Aafreen, Advocate 

for information and necessary action. 

Registrar 4Mrn.) j 



(Mohammad Yasin Beigh) 
egistrar(Adm.) 

No: 362 ted:  /'5 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )ed:  h / ° )  
It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Badrul Duja 
S/O Showkat Alimad Khanyari 
R/019 Sangeen Darwaza Hawal, Tehsil Eidgah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-380/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Badrul Duja, Advocate 

for information and necessary action. 

o,v' 

Reg istra 
)Oy 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:
1q/ h/°/  'Dated: 

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Basit Farooq 
S/O Farooq Ahmad Wani 
RIO Khudwani Nai Basti, Tehsil Quimoh, District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-381/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

3261o' _10jc,-1ft 
No:  / J

/
1/  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Basit Farooq, Advocate 

for information and necessary action. 

Registrat((Adm.) / 

hamiâffin Beigh 

istrarrdm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRI NAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

f/c/( 
Dated:  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Ms. Bisma Nazir 
DIO Nazir Ahmed Bhat 
RIO Parigam Puiwama, Tehsil & District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial .\o.JK-382/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

O'fc3r 

(Mohammad asin Beigh) 
Fegistra (Adm.) 

//) /L Dated:  //&/t  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Bisma Nazir, Advocate 

.for information and necessary action. 

Registrar (Adm.) 

No: 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: /d:  /6/1 

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Basit Zubair 
S/O Javid Ahmad Wani 
R/O Khar-pora Srandoo, Tehsil & District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-383/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

,- ) 
(Mohammad Y1asin Beigh) 

2
.egistrarj(Adm.) 

No: h/I ated:  //°/  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Basit Zubair, Advocate 

for information and necessary action. 
p 



(Mohammád ''asin Beigh 
egistrarJ(Adm.) 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No /ad:  //) 1 

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Faheem Altaf 
S/O Mohmad AltafReshi 
RIO Nowgam, Devsar, Reshi Mohalla, District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from ClD. His/her name has been entered under 

serial No.JK-384/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: t'7  /ted: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Faheem Altaf, Advocate 

for information and necessary action. 



n .  
Registra 

/ 

HIGH COURT OF JAMMU AND KASHMIR AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: !/hted: 
t5/°7 2)4 

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Ms. Iqra 
D/O Mohd Shafi Sheikh 
RIO Tan kipora, Srinagar South, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-385/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

iammad Yasin Beagh) 
Registrar(Adm.) 

No: c- 1L ted :  ///  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Iqra, Advocate 

for information and necessary action. 



PROVISIONAL 
ENROLLMENT 

L 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

NOTIFICATION  

No Th /Ded/  ! 1 

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Ms. Ishrat Shafi 
D/O Mohd Shafi Wani 
RIO Khrew Pampore Puiwama, Regoo Mohalla, District Pampore 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial .\o.JK-386/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: ) /Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pampore. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press. Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pampore. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ishrat Shafi, Advocate 

for information and necessary action. 

fl .  
Registrar1(Adm.) 

) 9 
.._cJ3- 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /ted:  /  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Jasser Javed 
S/O Jáved Ahmed Bhat 
R/O Nowpora Srinagar, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-387/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

)O) 
(Mohammad Yasin Beigh) 

9
Registrar(Adm.) 

No: / Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. 1r. .Jasser .Javed, Advocate 

for information and necessary action. 

- \____-_ - 
Registrardm.) )

V3r 



. 

(Mohammad Yasin Beigh) 
Registrar(Adm.) 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

N /Ld: /'/J 

   

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Ms. Kounsar Jan 
DIO Chulam Qadir Bhat 
RIO Washbugh Puiwama, Tehsil & District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-388/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

No: 3 C
/  Dated: //°9/ N  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Kounsar Jan, Advocate 

for information and necessary action. 1 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: /R/ed:  f
o7/o / 22( 

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Mohsin Mohi Ud Din Mir 
S/O Gb. Mohi Ud Din Mir 
RIO Trehgam, Khalil Mir Mohalla, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-389/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: /-F1 ?/1/7Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohsin Mohi Ud Din Mir, Advocate 

for information and necessary action. 

'_•_)' '— .—
Registrar(Adm.) •1 

V 

(Mohammad Yasin Beigh) 
Registrar(Adm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:  ated:  //°R/(  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Momin Yaseen Shah 
Sf0 Mohmad Yaseen Shah 
RIO Kachan Ganderbal, Tehsil & District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-390/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrai (Adm.) 

No: Dated: 

   

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Momin Yaseen Shah, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMEINT 

NOTIFICATION  

No: 0 /ted:  h//4  
It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Mohmmad Amin Lone 
S/O Gulam Mohmmad Lone 
RIO Guzriyal Kralpora, Islampora, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-391/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

MohamTinB&ghT 
,e g I stra r'(Ad m.) 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. \Iohrnmad Amin Lone, Advocate 

.for information and necessary action. 

CAI 

Registrar 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:/ 4d:  //j  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Moomin Sultan 
S/O Mohd Amin Malta 
RIO Buchwara, Dalgate, Srinagar (Khas), District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-392/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Rgistrai(Adm.) 

No: 7/- Q/19/1Lted:  /// 1 ' 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Moomin Sultan, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F I CATION  

No:3 /d:  (//  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Mazhar Hussain 
Sf0 Mukthar Ahmed 
RIO Village Gunthal Mohalla Dhuruniana, Tehsil Surankote, District 
Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-393/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(Mohammad \asin Beig 
legistraJ(Adm.) 

No: 3 / ted:  h/°i '1  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press. Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mazhar Hussain, Advocate 

for information and necessary action. 

/—). 
Registra (Ad 



1-IIGFI COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 
 32/ /ed:h1/f  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Muzaffar Sajad Mir 
S/O Ch. Mi Mir 
RIO Magam, Haftchanir, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial .\o.JK-394/2O21  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(MohammaclYasin Beigh) 
Fpgistrar (Adm.) 

No:3 4 12 Dated: h// 4 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Muzaffar Sajad Mir, Advocate 

for information and necessary action. 

Fegistrar7(Ad 
I -'---)'1 



Mohammad Yasin Beigh) 
egistrar (Adm.) 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLM ENT 

NOTIFICATION  

No / 
/LP /c/i  "Dated: 

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Minhaaj Ur Rasool Reshi 
SIO Chulam Rasool Reshi 
RIO Astanpora, Brain Srinagar, Tehsil Khanyar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-395/2021  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as  

an Advocate is ordered there before.  

No: 31/ l/Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. lVlinliaaj tJr Rasool Reshi, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No / (  Dated:  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Ms. Nirjis Manhas 
D/O Haji Musadiq Hussain Manhas 
RIO Kamal Kote Un, Tehsil Un, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-396/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

c'l. 
ammad Yasun Beigh) 
Reg istrair7(dm.) 

No: /ted:  1/1i  
Copy forwarded to the: - 

I Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nirjis Manhas, Advocate 

for information and necessary action. 

?fl' 
ReIstradm.)j 



, 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:01/
/9/(P (/c/o2f 

Dated:  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Nazir Ahmad Rather 
S/O Mohammad Ramzan Rather 
RIO Turkapora, Rather Mohalla, Tehsil Handwara, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-397/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

\ ---- 
(MohammãUYasin Beigh) 

Fegistrar/(Adm.) 

No://('Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Nazir Ahmad Rather, Advocate 

for information and necessary action. 

RegistrarAdm.) j 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: / /Dated:  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Ms. Nargiss Maqbool 
D/O Mohd Maq boo) Rather 
RIO Ahan Wakura, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-398/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Rgistrar(Adm.) 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nargiss Maqbool, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

((  Dated:  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Ms. Nusrat Shafee 
DIO Mohammad Shafee Dar 
RIO Rambagh Payeen, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-399/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammã1Yasin Beigh) 
RegistraiAdm.) 

No: /Dated: /5/P0  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nusrat Shafee, Advocate 

for information and necessary action. 



(Mohammad asin Beig 
FgistraJAdm.) 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /R9 ated:  h/ /  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Qazi Abdul Waris 
S/O Qazi Abdul Lateef 
RIO Lalpora, Beerwah, Bonpora, Tehsil & District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-400/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: ) 
rjC//! 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Qazi Abdul Waris, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No./ 2 //9/Ded: //  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Ms. Ruksana Fayaz 
DIO Fayaz Ahmad Sheikh 
R/O Gadoora, Ganderbal, A/P Sonwar Colony, Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from ClD. His/her name has been entered under 

serial No.JK-401/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

1) 
- ) 

(Mohammad )asin Beigh) 
I1egistra(Adm.) 

No: 3 I  L ate:  h/°/ 
/ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ruksana Fayaz, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASI-IMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
EN ROLLMENT 

NOTIFICATION  

No:'9 9tated:  (/°/  

It is hereby notified that vide High Ccurt Order Dated 15 .07.2021 

Mr. Shah Fasil Ahanger 
S/O Mohd Shaban Ahanger 
RIO Shaheen Colony Handwara, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial .\'o.JK-402/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(MohammàciYasin Beigh) 
Registrar (Adm.) 

No: 33 //ated:  //°/ 2(1
j ~ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association. Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping fecord of the same. 
7. Mr. Shah Fasil Ahanger, Advocate 

for information and necessary action. 

iegistrar(3dm.) ) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ¼d: h// 
It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Sajad Ahmad Pala 
S/O Ghulam Moham mad Pala 
RIO Hardu Madam Tangmarg, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-403/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Fpgistrar (Adm.) 

No: 335-/(Dated: (/1  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press. Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sajad Ahmad Pala, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Ld: 
 h/o1-or>l 

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Ms. Sadaf Yasin 
DIO Mohammad Yasin Bhat 
RIO Buchwara, Dalgate, Srinagar. 
A/P Gousia Colony, Sector 2, Zeo Office Lane, Bagat E Kanipora, Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-404/2021  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) " 
istrai ,Adm.) 

No:')5' Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sadaf Yasin, Advocate 

for information and necessary action. 

c-.  
Registra4dm.) J 9 



Reg istra 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
EN ROLLMENT 

NOTIFICATION 

NoR "Dated:  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Suhaib Bin Vousuf 
Sf0 Mohd Yousuf Najar 
RIO Bota Kadal, Lal Bazar, Tehsil Eidgah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-405/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

6 
(Mohammad Yasin Beigh) 

Rgistrar/Adm.) 

No: 1 0/ated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association. Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Ning Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Suhaib Bin Yousuf, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  (Dated:  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Ms. Suraya Bashir 
D/O Bashir Ahmad I)ar 
RIO Furrah Mirbazar, Dangerpora, Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL,B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial Vo.JK-4O6/2O2I  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

Th
,1 

(Mohammad Yasin Beigh) 
Registrar(Adm.) 

No:3 °  9/Led:  //  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

webs ite. 
6. lncharge Chief Libraran, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Suraya Bashir, Advocate 

for information and necessary action. 

Reg istrar(Adm. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:  ated: h/  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Ms. Shaista Pandit 
DIO Noor Mohd Pandit 
R/O Kanipora Kralapora Soliyah Colony, Tehsil B.K.Pora, District 
Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-407/2021 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

• 142cdf/2 
No: 3c,'0 //_7 '1 ,'/t. Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shaista Pandit, Advocate 

for information and necessary action. 

. 
(Mohammad Yasun Beigh) 

Registrar(Adm.) 

Registram.) ) yfY'>l 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2t  Dated:  

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Tajamul Islam 
S!O Mi Mohd Rather 
R/O Awaneera Zainapora, Astan Mohllah, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-408/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar(Adm.) 

No:Y10h R Dated:  b (! 2(  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librahan, High Court Wing Jammu/Srinagar for 

information and also keeping tecord of the same. 
7. Mr. Tajamul Islam, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 1 'Dated:
(cf 2)f 

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Tareeq UI Islam 
SIO AbdulRehman Khan 
RIO Putukhah Muqam, Khan Mohalla, Tehsil Khoie, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-409/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
gistraAdm.) 

No: 
3C

Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Libaran, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tareeq UI Islam, Advocate 

for information and necessary action. 

. 
egistrar (Adm.) ;9 —t/ '1 



(Moham mad Yasin Beigh) 
Rg istrar (Ad m.) 

Registrar '(Adm. 

FilCH COURT OF JAMMU AND KASHMIR AT SRINACAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PRO VI SIONAL 
ENROLLMENT 

NOTIFICATION  

No:' 
U 
ated: / 2-1 

It is hereby notified that vide High Court Order Dated 15 07.2021 

Mr. Tariq Ahmad Bhat 
S/O Bashir Ahmad Bhat 
RIO Nowbugh Chadoora, Mugdam MohaHa, District Bud gam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from  OlD. His/her name has been entered under 

serial No.JK-410/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension o provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

No: 33L Dated: 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India. New Delhi. 
3. Manager, Government Press. Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tariq Ahrnad Bhat, Advocate 

for information and necessary action. 

)'( 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTftICATION  

No:? ated: hf/ 

It is hereby notified that vide High Court Order Dated 15 .07.2021 

Mr. Ummer Yaseen Khan 
S/O Mohammad Yaseen Khan 
RIO Aripal Tral, Khan Mohalila Puiwarna 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, s:bject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial \o.JK-4I1/2O21  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(MohammadYasin Beigh) 

Feg istrart(Adm.) 

No: 3O9) Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India. New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, Hh Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. tJmmer Yaseen Khan, Advocate 

for information and necessary action. 

I—) .  
Registrar 
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